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17.07.2019 -  Learned counsel appearing on behalf of the Appellant submits 

that the Appellant is attempting to settle the matter with the Creditors and, 

therefore, prays for some more time to settle the matter. 

 Learned counsel for the State Bank of India (SBI) submits that they have 

not received any intimation but we hope that the Appellant will approach the 

Respondent in future. 

 We, accordingly, adjourn the matter and allowed the parties to settle the 

matter. 

 Post the case for ‘orders’ on 27th August, 2019. 

 

 [Justice S. J. Mukhopadhaya] 
Chairperson 
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       Member (Technical) 
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